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BEFORE THE HON’BLE NAT IONAL GREEN TRIBUNAL
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WESTERN ZONE PUNE AT PUNE
I.A. No.69/2023

IN O.A. No.23/2023
Anusaya Kachare
And 10 others Applicants
V/S
The State of Maharashtra
And 6 others Respondents

I, Hanumant Shivajirao Latpate; Age: about 41 years Occupation:
Service; Add: Gangakhed Sugar & Lnergy Ltd. Vijanagar Makhani
Tal. Gangakhed Dist. Parbhanj: Authorised signatory of Respondent
No.7 ie. Gangakhed Sugar & Energy Lid.; do hereby state on

solemn affirmation that:

1. "This Hon'ble Tribunal by its order dated 26.04.2023 had directed
Applicants to serve copics of the O.A. and Annexures to the
present Respondent on same day i.e. on 26.04.2023 itself and
allowed present Respondent to file its reply affidavit within 2
weeks. However, preseat Respondent received the copies of O.A.
and  Annexures through e-mail from the Applicants on
02.05.2023, The Respondent was not aware about the contents of
the O.A. and also about the reliefs asked in O.A. till receipt of the
copies. As explained herein after the contentions and the reliefs

asked in the “O.A. has bearing on the present reply. Henee
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Respondent after going through the contentions in O.A. and after
scarching the necessary documents immediately filing present
reply affidavit with seeking leave of this Hon’ble Tribunal to file
additional affidavit if so required. Copy of authority letter is

annexed as Annexure A to the present reply affidavit.

- At the outset it is submitted that, the applications filed by the

Applicants ie. Original Application as well as Interim
Application for condonation of delay are not maintainable in the

eyes of law and same are also not bonafide as explained herein

- below. _In fact, application- is barredﬂby*differenf*pmvisioﬁg*af

law. The contents raised by the Applicants in the application are
false even to the knowledge of Applicants. Hence contentions are
denied in toto. The Applicants have suppressed several material
tacts and documents from this Hon’ble Tribunal and Applicants
have not come before this this Hon’ble Tribunal with clean hands
hence Applicants are not entitled for any relief and that too for
any - discretionary reliefs. The application for condonation of
delay is as vague as possible. The contentions raised in the
application are self-contradictory. There is no reason and that too
Just and  sulficient reason in the whole application for
condonation of delay. The Applicants have filed the application
merely with malafide intention to harass these Respondents and
o extract money from these Respondents. The Applicants for
their personal gains are trying to utilise the machinery of

Government departments and also trying to use machinery of this
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Hon'ble Tribunal for extracting money from these Respondents
which is required to be curtailed at threshold. Hence application
tor condonation for delay itself is required to be rejected with
costs. Sutlice it 1o say at this stage that, the contentions raised in
the application which are not specifically admitted by the
Respondents may kindly be treated as specifically denied by the

Respondents.

The Applicants have filed present application for condonation of
delay allegedly of 45 days on the vague ground that they had
financial difficulties hence application could not be made earlier.
However, said ground is absolutely false even to the knowledge
of the Applicants. The Applicants are trying to gain sympathy by
misrepresenting and by suppressing the facts and documents from
this Hon"ble Tribunal. No particulars as to the alleged financial
difficulties have been given by the Applicants in the whole
application. It is further submitied that, Applicant No.Il is
Sociely reggstered as per the provisions of Maharashira Co-
operative Sociceties Act 1960, Hence there is no question of any
financial difficulty as alleged in the application as to the
Applicant No.11. no proofl to that effect is produced on record.
l:ven otherwise also the Applicants have filed present application
without payment ol any court fees ete. hence if application of the
Apphicants is genuine it could have been made by them even prior
without payment of court fces as filed now. However. such

application was never made. Tt is further submitted that, any

_/
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report or sample test is not sine quo non for filing application
before this Hon’ble Tribunal. The Applicants are aware about the
same. Hence alleged ground of such alleged report is also false
and afterthought. Hence the ground  of alleged financial

difficulties is also false and after thought and cannot be said to be

the just and sufficient ground for condonation of the delay.

It is worth noting that, even though Applicants have taken ground
of financial difficulties for getting sympathy, all Applicants are
relatives of each other and family members of the most of the
Applicants are doing service in various departments and some of
them are ecven government servants having good salary and
allowances. It is submitted that, Applicants have deliberately
stppressed these facts from this Honble Court and on the
contrary have filed false Application and affidavit. Hence
Applicants are liable to be thrown out of the court as they are not
entitled for any relief, The Respondent could not find details of
all the Applicants within short span ol time however Respondent

could vbtain certain details which are given heremn below.

It is submitted that, the husband of Applicant No.2 Laxman
Keshavrao Kachare is teacher in Vasantrao Naik  Shikshan
Prasarak Mandal Gangakhed school having salary garde of S-13
Lc. between Rs.35.000/- to Rs.1,12,400/- per month. The copy of
the letter issued by said institution is annexed with present reply

as Annexure-B. Applicant No.2 is resident of (angakhed and
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heer husband has property in the Gangakhed. Certificates to that
clfects are annexed with present reply as Annexure-C and
Annexure-D. It is further submitted that, Applicant No.2 herself
was and is appointed as Police Patil said appointment is till 2031.
The copy of the same is annexed herewith as Annexure-E.
Applicant No.2 is also receiving remuneration from the State
Government. It is further submitted that, husband of Applicant
No.I i.e. Ashroba and husband of Applicant no.2 Laxman are real
brothers. Tt is submitted tthat, another son of Applicant No.2 viz.
Aniket Laxman Kachare is working as Talathi and he is also
getting salary from Government. Copy of the said document is
annexed herewith as Annexure-F. It is further submitted that,
Applicants No. 3 to 10 are also close relatives of Applicants no.1
and 2 and all of them are members of managing committee of
Applicant no.11 Society. All other Applicants are also financially
sound. Hence there is no question of financial difficulties as
alleged by them in the Application. 1t is further submitted that,
they are not even doing work of fishing as alleged by them in the
Application and they are not at all dependent upon the alleged

business of fishing. Hence (rom all these facts and documents it is

, clear that, the Application filed by the Applicants is false and

allerthought and only attempt is to extract money from this

Respondent by using pressure tactics.

It is submitted that, present Respondent is not doing any activity

which will cause harm to the environment and Respondent is

Ul
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perfectly implementing zero discharge policy as per the consents
issued to this Respondent, It is further submitted that, officer of
the Respondent No.5 i.e. Maharashtra Pollution Control Board
regularly visits the factory of this Respondent for the purpose of
inspection and also submits report accordingly. However, it is
submitted that, in view of pressure tactics of the Applicants and
as Applicants are government servants and have political
influence the letter came o be issued by Respondent No.5 to this
Respondent on the basis of false complaint of the Applicants.
This Respondent satisfactorily explained the actual facts in
respect of said letter at the time of regular visit of the officer of
Respondent No.5. It was observed that, there is no any fault of
this Respondent and Respondent is implementing zero discharge
policy effectively. In fact for creating false cause of action the
Apphicants used pressurise tactics and therefore said false
notice/letter came o be issued by Respondent No.5 to this

Respondent.

It is lurther submitted that, admitedly the Applicant No.10
Society had filed O.A. No.30/2013 against this Respondent. In
the said O.A. this Hon’ble tribunal had already passed detailed
order which is also filed by the Applicants on the record. Hence
now present application itself is not maintainable. However, it is
worth noting that, in said order this Hon ble Tribunal had refused
to grant any personal compensation to the Applicant. Hence as

Applicant could not get any amount at relevant time now present
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application is filed with malafide intentions to extract money
from this Respondent. 1t is further submitted that, as per the
provisions of Sec.14 as well as Sec.15 of the NGT Act the
limitation for filing application would start from the date of first
cause of action at any rate considering the averments in the
Application and documents the Application is not within
limitation and there is inordinate delay which cannot be
condoned. Even as per the provisions of Sec.14 and 15 this
Hon’ble Tribunal cannot entertain such applications with extra
ordinary delay. Hence the application deserves to be rejected with

heavy compensatory costs,

. In view of the above contentions it is clear that, the contentions of

the Application under reply are false.

a. Contents of para 1 of the application are false hence denied in
toto. 1t is hereby denied that, Applicants are poor fisherfolks
who live on a subsistence income from a traditional fisherfolk
caste. It is further denied that, the income of the Applicants
dwindled due to the pollution by the Respondent industry.

b. Contents of para 2 are also false hence denied in toto. It is
hereby denied that, Respondent is intermittently polluting the
waters of the Mannath Irriggation Lake. The Respondent is not
at all polluting the said water as alleged. Mannath lake is more
than 4 KM away from the Respondent Industry and
Respondent mdustry is strictly implementing zero discharge

policy.
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Contents of para 3 arc also false hence denied in toto. It is
hereby denied that, Respondent Company had discharges
effluents in the month of June 2022 and again in January 2023.
No such discharge is cver made by the Respondent, the
alleged cvents are dates are imaginary. It is hereby denied that,
the Applicants were able to pool monies together to be able to
afford taking samples of the polluted water and mud at the
Lake. Sufficient explanation is already given hereinabove. It is
also denied that, while reading the alleged report dated
06.07.2022 bears out the pollution of the irrigation waters in
excess of the prescribed limits as per IS 10500: 2012, the
Applicants at the time believed that the same was an
inadvertent discharges and on 29.11.2022 Applicanis learnt
that the discharge was wilful and conscious due to the
presence of the discharge pipes which is borne out at the
pictures taken on 29.11.2022. All these events and dates are
imaginary and false. Nothing has been happened as alleged by
the Applicants in para 3 and 4 hence contentions arc false.
Contents of para S are also false hence denied in toto. It is
denied that, discharge in 15.01.2023 is a continuing cause of
action hence application is well within limitation. No such
discharges cver took place. Contentions are false and even
otherwise contentions as to continuous cause of action are not
legal and proper.

The grounds taken in para 5 (a) to (f) are vague and false.

Hence denied in toto. As explained above Applicants are not
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poor. In the ycar 2023 ground of pandemic 2019 cannot be

allowed to be taken and same is also false. Remaining grounds

are also vague and false hence denied in toto. Sufficient
explanation to that effect is already been given.,

9. Hence considering all these aspects it is clear that, there is no

ground for condonation of delay. Otherwise also application is

not maintainable. Hence the application may kindly be rejected

with heavy compensatory costs.

- £ o2 Whatever stated herein above is true and correct to the best of my
i‘}?!- ANGAN knowledge, belief and information hence I have signed herein below
IR ok ) o
g v 'ﬁ} on this 13" day of' May 2023 at Gangakhed.
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[ GANGAKHED SUGAR
|g‘rs1\.|6ﬁ;|{m__n SUGAR & E?A%RGY LHMIT F_

Er ENERGY LIMITE {J

Ref.No. GSEL/Admin/ {4 & /2023-24 Date: 13/05/2023

To,
Mr. Hanumant Shivajirao Latpate
Public Relationship Officer (PRO)
Gangakhed Sugar & Energy Ltd.

Subject: To give authority to file and sign reply atfidavit on behalt of
the Company in LA, N0.69/2023 (WZ) in O.A. No.23/2023 and also
in 0.A.23/2023 before NGT Pune etc.

Our Compuny has received a notice of LA, No.69/2023 (W7) in O.A.
N0.23/2023 which has been filed by Anusaya Ashroba Kachare and others
belore National Green Tribunal (WZ) Pune. In the said matier reply affidavit
is 10 be filed to LA as well as to O.AL il so required and other legal actions
may be required to be taken in respect of the same or also in respect ol any

other matter or proceeding.

lenee Mr. Hanumant Shivajirao Latpate PRO of the Company is hereby
authorised Lo sign and lile reply aflidavits and any other affidavit wadior to
lead and file evidenee and/or Lo sign any other document in respect of the
proceedings, to appoint Advocate and 10 sign Vakalatnama in above referred
matier or in any other civil or criminal matter 1 so required on behatl of the
Company, also he has been authorised 1o file say and to do all such acis.
matters and things s may be necessary in the said procecdings belore

[Ton'bie NG'T Pune.

Regd Off. & Factory : Viiay niagar Kodr-Maki

D-mai in

¢ Parbhan: 431 )14 l~h VAL
i Websile  www, qangakhedicy

R s P B24583-287009
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M. [Tanumant Shivajirao [atpate shall undertake the actions under his own
discetion  protection of the company’s interest. IFurther, any action except
the above will require authorization Irom undersigned.
,;";7 - N
(A}‘: '::'\t:"“)‘;} L
gl

Mr. Hanunrant Sh |'\‘njira() Latpate

i

W A

[ *,
(s»% i
Chiel Executy Officer

5 ) -
& Authorised Signatory

IFor Resolution Professional &
For Gangakhed Sugar & Energy Ltd.
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PRADNYA SHIL KARUNA
1. Reg No. Parbhani-8-68-2 Reg. No. F 129 Parbhani Establishment- 1 July, 1968
SHREE VASANTRAO NAIK SHKSHAN PRASARAK MANDAL , GANGAKHED
FOUNDER PRESIDENT
T.M.SAWANT RAJKUMAR SAWANT
(Former MP/ MLA) 8806555555
Main Office- Vijay Durg Niwas. “GANGAKHED DIST PARBHANI
Outward No. Date-
TO

Hon’ble Hanumant Shivajirao Latpate
Residing at Kodri, Taluka- Gangakhed, Dist-Parbhani.

SUBJECT- Regarding your Demand vide letter dated 29/04/2023

In respect of above subject, it is hereby informed to you that, you had vide your letter
dated 29/04/2023 requested for information with reference to LAXMAN KESHAVRAO KACHRE.

Accordingly, LAXMAN KESHAVRAO KACHRE is working as Teacher with SANJAY GANDHI
PRATHAMIK ASHRAM SHALA at Gangakhed in Primary division, which is under operation of
VASANTRAO NAIK SHKSHAN PRASARAK MANDAL , GANGAKHED ; on permanent monthly
salary basis and his salary stage is 5-13-35,400/- TO 1,12,400.

Hence for your information.

YOURS,

Sd/-

RAJKUMAR SAWANT

PRESIDET

SHREE VASANTRAO NAIK SHKSHAN PRASARAK MANDAL , GANGAKHED

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH DONE BY
o Q
(__Ayle e on K
e,
Advocate Kakade G B, Pimpri Court, Dated 18/05/2023

Mobile No 9579602594,

(3
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Outward No sankirn/ 2023
Office of Nagar Parishad, Gangakhed
Date 08/05/2023

DOMICILE CERTIFICATE
HONOUTIADIE MEMDBEN........ocv. . i e o sosdassss s s e o dssavain ieas e igems
Certified that as per working of Gangakhed Nagar Parishad Shri./ SANGITA LAXMAN KACHRE
having identification number (Self/ Guardian) is the resident of Gangakhed, Taluka-Gangakhed,
Dist- Parbhani, within ward Numher- (12).
Hence this certificate has been issued.

Sd/-
Chief Officer,
For Nagar Parishad Gangakhed.

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH DONE BY

Advocate Kakade G B, Pimpri Court, Dated 18/05/2023

Mobile No 9579602594.
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Round rubber stamp of
Sub Divisional officer Gangakhed
Category- NTB women
Office of the Sub Divisional Officer and Sub Divisional Magistrate Gangakhed,

Tel No. 02453/220124 Emil-sdogangakhed@gmail.com
Outward No. 2015/Astha/Popa/Kavi Date 08/03/2016
Read
1. Circular No BVP/3564 /Date 04th Nov, 1968 of Maharashtra State Home
Division

2. Order No. BVP/0299/CR56/ Pole8 Date 7t Sep 1999 of Maharashtra
State Home Division

3. Circular No. Outward No 2015/Sapra/PoPaBha.Pra/Kavi Date
31/08/2015 of Hon,ble Div.Commissioner, Aurangabad,

4. Advertisement for recruitment of Police Patil Dated 22/12/2015 of this
Office.

SPECIMEN
( See volume SA and Volume 11)
Appointment letter

Smt. Kachre Sangita Laxman, residing at Dusalgaon has been appointed
as POLICE PATIL of village Dusalgaon in Gangakhed Tahasil for five years
starting from 08/03/2016 ending on 07/03/2021.
This appointment is purely temporary on temporary basis under the
provisions of Maharashtra Village Police Patil (Service Entry Pay
Allowances and other conditions of service) order 1968.
Appointed Person’s identification marks are given as follows-

Today on 08/03/2016 given under my seal and signature.

Place- Gangakhed
Seal
Sd/-
(Govind Ranvirkar)
Sub Divisional Magistrate, Gangakhed

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH DONE BY
AW
Advocate Kakade G B, Pimpri Court, Dated 18/05/2023

Mobile No 9579602594,

Round rubber stamp of
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Sub Divisional officer Gangakhed
Category- NTB women
Office of the Sub Divisional Officer and Sub Divisional Magistrate Gangakhed,
Sub Division PARBHANI 131514

Tel No. 02453 /220124 Emil-sdogangakhed@gmail.com
Read
1. Letter Outward No 2020/Astha/Kavi Date 12/02/2021 of Tahasildar,
Gangakhed.

2. Letter Outward No 1026/2020 dated 18/12/2020 of Police Inspector,

Police Station-Gangakhed.
(Police Patil Revival Letter)

Outward No. 2021 /PoPa/Nemnuk/ Nutanikaran/Reg Note No(04)
Smt. Kachre Sangita Laxman, has been appointed as POLICE PATIL of
village Dusalgaon in Gangakhed Tahasil of District- Parbhani. Revival of
that appointment order has been done for a period starting from
08/03/2021 and ending on 07/03/2031.

This revival appointment has been done under the provisions of
Maharashtra Village Police Patil (Service Entry Pay Allowances and other
conditions of service) order 1968; and Maharashtra State Home Division
Circular No. BVP/0299/CR31/POL08 Dated 7th October, 1999

Today on 18/05/2021 given under my seal and signature.
Place- Gangakhed
Seal
Sd/-
(Sudhir Patil)
Sub Divisional Magistrate, Gangakhed
Copy to
1. Tahasildar Gangakhed for information under reference.
2. Police Inspector, Police Station Gangakhed for further necessary
action
3. All concerned.
Sd/-
(Sudhir Patil)
Sub Divisional Magistrate, Gangakhed
TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH DONE BY

S
Advocate Kakade G B, Pimpri Court, Dated 18/05/2023
Mobile No 9579602594.

DATE
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Name of Applicant- Hanumant Latpate
Residing at- Kodri.
Application received on- 09/05/23
Copy Prepared Date-09/05/23
Details of Documents-Temporary
Total Number of letter Copies-02
Fees for letter copies-20
Total Fees-40
Archivist For Sub Divisional Officer Gangakhed

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH DONE BY

| Le_....gwj?,
J )

Advocate Kakade G B, Pimpri Court, Dated 18/05/2023

Mobile No 9579602594.
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DD CODE 3214000968

Ann- |

Page 1 of 1

Salary Momh:March-2023
Date of Retirement; 30/08/2053

Tashildar Sonpeth
| Employee Name: (REVALKM9501} ANIKET LAXMAN KACHARE

~Date of Birth: 10/06/1995

Dasignatlan:Talalhi

Date of Joining:30/12/2019
Pay Commission :7th Pay Commisalon

IFBC Code: 50M002002)

Level : S_8 (25500 - 81100)
Basle Pay : 27800

| UID No: JOOOOXXXXT029
| GPF/DCPS AC.No: Bank Alc No ;
| 13214000856ALKME50 1W XXXXXXX5784
! Mobile No : 9405781615 Pan No : FUEPKGIGSD
| Emoluments Govl. Hacovones Mon Gowt. Recaverieg
| Particulars | Amount(Rs) | Particulars |_Amount(®s} [ Insl. No. Particulars |_Amoum(Rs.) [Inst. No.
] BASIG 27900 | Prof. Tax. 200
[l H R A 2511 | GIS 360
'| pA_7PC 10602 | DED_ADJUST 5301
0A. 100 | STAMP_REVENUE 1
||= Per.Tra 1275 | DCPS 3851
! va_zPe 1350 | F.A 1260 5110
|| GROSS_ADJUST 5391 _
| [ Totai Emolument | 49129 | Tatal Gowt, Recoveries | 11063 | Tolal NG Recoveries | ol
[ el Pay:- 38076 ( Thirty Eight Thousand and Seventy Six Only )
| Bl No- 99200437656 Bill Description:» NPS TALATHI
yoare o NEVAMES voucher No 65 Vouchar Date - 10/0412023

25)

Scanned with CamScanner
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Tashildar Sonpeth

Employee Name; (REVALKM9501) ANIKET LAXMAN KACHARE

Dale of Birth; 10/08/1995

B0 CODE 3214000060
Dasignation Tnlathl

Data of Joining:30112/2019

Pay Commisalon :7th Poy Commiaslon

Salary Month:Maich-2023
Dale of Rellramenl:30/08/2083
Lavel : 5_B (25500 - 81160 )

Basic Pay ; 27900

UID No: XOOXXXXXX7029
| GPF/DCPS AC.No: Bank A/c No ! \ 0 3
| 13214000956ALKMIS0TW XXRXXXXET 54 R
! Mobile No : 5405781615 Pan No : FUEPKaS65D ) -
Emaluments Govi, Hiocovorion - Hon Gat Peeovedas
Particulars | Amouni(Rs.) Parliculars [ Amount{Rs,) | Inst. Ma. Parliculars [ Amouni(fs) [Inst. No
BASIC 27900 | Pmof. Tax. 200
H R.A. 2511 | GIS 60
DA_7PG 10502 | DEDR_ADJUST 6301
0.A, 100 | STAMP_REVENUE |
FPer.Tra 1275 | OCPS aa61
TA_TPC 1350 | F.A 1250 510
GRQOSS ADJUST 5391
‘| Total Emolument | 49129 | Total Govt. Recoveries | 11083 | Total NG Recoverles [ 2| 0l
| Net Pay:- 38078 ( Thity Eight Thousand and Seventy Six Only ) X
gill No= 93200437656 Bill Description:- NPS TALATHI
o I ST REUATE ™ Noucher No 65 Vaycher Deto:- 190042023 - __...

H

Scanned with CamScanner






